
ir 

5 	 __ENT_RAL A________________ CDMINISTRATIVE TR1BUNA 
0  GUWAHATI BENQ1 

GUtVIIATI-05 

(DESTRUCTION OF RECORD RULES,1990) 

c 	 4A 	

cX7T.A.  N  o..  ~  5'-Z 7. ~ ~ .......... 
/ CY to ......................   • .. 

,I/1Vl.h 	. 

Orclers Sheet.. .., •..... 	.....................•. •Pg. . . .(. .... . ....•• ... .... .. 	.... 

P. 
Judgment/Order 	 ......... 

Judgment & Order dtd ...................  Received from .H.C/Suprexne Court 

O.A.................... I ....... 

............ 
•. ........ 

r.A/C.P ... j. 	. ........ .... .. ............. •.Pg./. ........ 

• 7. 	VI.S ....... ......................... ................ . ...... . Pg.../.. . •.,........ 

Rej oincler............................................... Pg................. ..... . . . t . . ....... .         I I ... .. 

...........Pg..11. ..... .....  

•.Arir other Papers ..................... . ..............  Pg ................. ...... to ..... .,.......... 

• 

 

I'4erii,o of Appearance .........................................  .10, . • • . , •.. .-.. ........ .... .........   

12, Additional Aff'icIav'it ............. ........................ ......... .................  

- 	 13. 11r1tten A.rgLtrllents............................................ .....I 

A.rxiericienierit Repi)' by 

Amendment Reply filed by the Applicant .......................... .......... ..... ......  

1T) 
	16. Counter Reply ................

.

.... . ............................... .. ................... .............. 

SECTION OFFICER Jud1.) 

10., 



S. 

CarrHAL Ai.)MINIThATIVE TIL'.J\AL 
GU'AH/-TI BENCH:_;GUV;VVI • 5 

O.A.No. 	C(cTtGLc 
Misc.Petn. 
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THE APPLICANTS 
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. 	F THE R ONDENtS . • . . . . . . •. . . . .. . • . .  

- -. 	'3039 15 	Ni, B.K.Sharma On leave. 

iP'lUjLj 	
Adjourned to 31.3 .1995. 

form and within  
. F. of Rs. 50'. 

lposited vjtj.- 	 , 	 .-. 	Vice—Chjrman 
, 	 •. 	 .... 

lated 
: 	 •' 	 Mer. 

Mr. B K Sharrna for the applicant. 
Mr. S. Au, Sr-. C.G.S.C. for the respondents 

Application is admitted. Issue notice to 
the respondents. Eight weeks for written 
statement subject filing anapp1icatjn 
'for leave for joining the 'applicants in a 

: single application. To be filed within two 
weeks. Adjourned to 5.5.95. To be hear' • 	

' alongwith O.A. 64/95. 
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22.11.95 	 Mr B.K. Sharma for the applicants. 

1 	/ 	 Mr S. Au, Sr. C.G.S.C., for the respondents. 
0 	 0 

,MI. 	Mc 	
Arguments concluded. Judgmen

;

t 

deliveied. The application is allowed. No order 

as to costs. 
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CENTRAL ADMINISTRATT'E TRIBUNAL 

GUkHAT I BENCH : CU A1J1T I5 

O.A.NO.65 of 1995 	 / 

Date Of 40j 5 j 0 	22.11.195 

Shri Monomohan Dey and5others 	 PET LI lONER(S) 

ShriBK Sharma with Shri B. Mehta 	
ADVATE FOR THE 

PETITIONER(S) 

* 	
VERS LJS 

Union of India and others 	 RESPONDENT(S) 

Shri S. All, Sr. C.G.S.C. 	 •' 	 ADVOCATE FOR THE 
• 	 RESPONDENT(S) 

THE HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN 

THE HON!BLE 
I 

I. Whether Reporters of local papers may be allowed 
to see the Judgement? 

2 To be referred to the 0  Reporter or not? 

Whether their Lordships wish to see the fair 
• 	 • 	

0 	
copy' of the Judgement? 

Whether the Judgemen -t is to be circulated to 
• 	the other Benches? 

Judgernent delivered by Hon'ble-Vie-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.65 of 1995 

Date of decision : This the 22nd day of November 1995 

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman 

I. Shri Monomohan Dey 
Shri Babul Kumar Das 
Shri Manabendra Saha 
Shri Khagendra Nath Sarma 
Shri Islam Ahmed 
Shri B. Tirupataiah 

All the applicants are working as Accounts Officer 
in the Department of Telecommunications and are 
nosted at different stations under the Chief General Manager, 
Telecom, Guwahati. 	 Applicants 

By Advocate Shri B.K. Sharma with Shri B. Mehta. 

- versus - 

I. Union of India, 
represented by the Secretary to the Government of India, 
Ministry of Communications, 
New Delhi. 

The Assistant Director General (TE), 
Department of Telecommunications, 
New Delhi. 

The Chief General Manager (Telecom), 
Assam Telecom Circle, 
Guwahati. 

By Advocate Shri S. Ali, Sr. C.G.S.C. 

Respondents 

ORDER 

C1-IAUDHARI.J. V.C. 

Mr B.K. Sharma for the applicants. 

Mr S. Au, Sr. C.G.S.C., for the respondents. 

The 	six 	applicants 	are working as 	Accounts 	Officers in 	the 

Department 	of 	Telecommunications and 	are posted 	at 	different stations 

under the Chief General Manager, Telecom, Guwahati. Their grievance 

is that on their promotion as Accounts Officers they have realised that 

the pay of K. Sankaranarayanan, who is junior to them and has been promoted 

s Accounts Officer on regular basis after the applicants were promoted 
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to that cadre, has been fixed higher than that of the applicants 

,taking into account his pay during his fortuitous adhoc promotion as 

Accounts Officer which opportunity was not available to them and thus 

there arose an anomaly in the fixation of pay. The pay of the applicants 

has been fixed between Rs.2375 and Rs.2450 respectively, whereas the 

nay of Sankaranarayanan has been fixed as Rs.2750 with effect from 

25.4.1991. 

2. 	 The applicants had preferred representations, but they 

were rejected on the ground that there was no anomaly. The contentions 

urged by the applicants in the instant case are the same as are urged 

by the applicants in companion O.A.No.64 of 1995, which has been separately 

decided today. The contention of the respondents in the instant case 

re the same as urged by them in that case. The rival contentions have 

been examined and for the reasons recorded in the order in the companion 

O.A., I have held that the applicants in that case are entitled to be 

given 	the 	relief 	as prayed. The same reasons 	are 	adopted in 	support 

of 	this 	order 	and 	it is 	not necessary to 	repeat 	them. 	For the 	same 

reasons following order is passed: 

The respondents are directed to step up the pay of the 

/  applicants at par with K. Sankaranarayanan with effect from the date 

on which the anomaly arose and the respondents are further directed 

to pay to the respective applicants the arrears as may be found payable 

to them arising on account of refixation of their pay after removal 

of the anomaly. 

The above exercise to be completed within a period of 

three months from the date of communication of this order to the 

respondents. 

The original application is accordingly allowed. No order 

as to costs. 

A copy of the order passed in O.A.No.64/95 may be placed 

in the record of this case. 

nkm 
	 M. G. CHAUDHARI) 

VICE-CHAIRMAN 

( 
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IIENTRINTIVE 	 , 
watI bench. 

	

An application under section 	th1!b 	e Tribunal ict 19854  

O,A. Noj_&/or 1995 

hri Mononjohar Dey. 

Ve rs us 	
...Applicants. 

Union of India and or 
- 	

., - Res Ponde.nt5. 

• 	_____________ 

It 	 r -L jr 	 - ru ii -r 	 It T rr 

	

l No 	?articu1ars 	.•• 	 Page No 

	

- 	 _________ 	•It 
1, 	Application 	...... 	1 to 10 

nnexure 1 	...... 	11. 

Anne xure 2 	. . ..., 	12 to 17. 

Annxure 31 toF .,,,, 	• 	18 to 2 	-i 

Minexurc 4A to 4F .... 	2 to 3Q 
I 

• 	 Filed By 

. 	• 	
- 

-• 
* 

• 	
- 	- 	.• 	 Date 

•aasas...... V 	 * 
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IN THE CENTRAi-a ADMINESTRATIVE TRIBUNAJ-i .. ah7AHATI BENCH 

O.A. No. - 	of 1995 

• 	 BETWEE.'4 	 / 

l 	Shri Moriomohan.Dey, AccountS Officer (SBP), 
Office of the Telecom District Manager, Gj.wahati-7, 

2, Shri Eabul Kumar Das, Account's Officer1 	 0 

Office of the Area DiEectOr, 'Telecom, Q.iwahati- 7 .. 

3 	Shri Manabendra Saha, Accounts Officer (TRA) 
Office of the Telecom District Manager, Guwahati-7. 

4. Shri Khagendra Nath Sarma, Accounts OfficerLATP), 
Office of the Chief General Manager (Telecom.) 
Guwahati-7.  

5, Shri Islam Abmed, Accounts Officer (SBP), 
Office of the Telecom District Engineer, Tezpur 

6. Shri B. Tirupataiah, Accounts Officer (SEP), 
Office of the Chief General Manager (Telecom), 
aiwahati-7. ' 

• • • 	APP LI_T 

- 	 ' 	 - 

1. UNion of India, represented by the 
Secretary to the GoveInkeflt of India, 

* 	' 	Ministry of Communications, 	' 
Sansar Bhavan, New Delhi-hO 001.' 

2, The Asstt. Director General (TE), 
• 	 Department of TelècornmUrCati0fl 5 , 

Sansar Bhavan, New DeLii110001. 

3. The Chief General Manager (Telecom.),  
Assam Telecom Circle, 
Ulubari, Oiwahati-781007. 

RESPONDENTS 

Contd ... P/2. 

, 

( 
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DETAILS OF APPLI CATIOj 

• 	 1. PARTIGJLARS OF THE ORDER AGAINST WFCH THE 
APP LI CATION I S MADE : 

The instant application idirected against the 

• 	 indiviçual orders communicated to each of the applicants 

efusiflg stepping up of pay in relation to the pay of their. 

junior. 

• 	 2. JURISDICTION OF THE TRIBUNAL : 

The applicantS declare that the subject mattet 

of the application is within the jurisdiction of this Hon'ble 

• 	Tribunal. 

• 	 3• LIMITATION : 

* 	. 	 The appiictS further declare that the eppl±cation 

is' within the' limitation period prescribed under Section 21 

of the Administrative Tribunals Act, 1985. 

• 	 . 	4. FACTS OF THE CASE: 

4.1 	That the applicants are all citizens of India 

and as such, tiey, are entitled to all the rights; protections 

and privileges guaranteed by the CXnstltutiOfl of India 

and the laws framed thereunder. 

• 	, 	
• 

 

4.2 	' That the service particulars of the applicants 

are given below : 	 • • 	 • 	 ' 	
• 

(a) 	The app ii cant No. • 1 Sh ri Monomo han Dey was 0 ri gin ally 

• 	 selected and appointed as Clerk (Later on redesignated 

as Postal Assistant) in the ,  then Depareflt of Posts 

and TelegraphS)C on 10.7.65. He passed the All India 

• 	 • 	• 	 • 	 cbntth..P/3. 

5, 
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H 	Junior Accounts Officer, Part-II Exiflati0n (hereinafter 

referred to as the JAOII) in November 1974, He was 

promoted on regu.lar basis as Junior Accounts Officer 

on 8.12.76, as Assistant Accounts Officer on 1.4.87 

and as Accounts Officer on, 30.4.90. 

The 'applicit No. 2 - Shri Babul Kumar Das was originally 

appointed as Clerk (later on redesignated as Postal 

Assistant) in the then Department. of Posts & Telegrhs 

on 1.8.68. He passed the J?D-II in November .  1974. He 

was promoted on regular basis as Junior Accounts Officer 

on 14.7.78, as Assistant Accounts Officer on 1.4.87 and 

as Accounts Officer on 25.5.90. 

The applicant No  3 - Shri Manabendra Saha was originally 

appointed as Upper ,  Divi sion Clerk in the then Dep artmerit 

of Posts & Telegraphs On 23.1.67. He passed the JII 

in September 1978, He was promoted on regular basis 

as Junior Accounts Officer.  on 30.7.79, as Assistant 

Accounts Officer on 1.4.87 and as Accounts Officer on 

• 	 31.10.90. 

The applicant No 4 - Shri Khagendra Nath Sarmay was 

originally appointed as Time Scale Clerk (later On 

redesignated as Telecom Office Assistant) oh 2.3.71e 

He passed the JAO-II in September 1978. He was promoted 

on regular basis as Junior Accxunts Officer on 10.8.79, 

as Asstt. Accounts Officer on 1.4.87 and as Accounts 

Officer on 25.10.900 

The epplicant No. 5. - Shri Islam Abmed was originally 

appointed as Telecom Accounts Clerk on.23.1.73, He 

Contd.. .P/4. 
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passed the JAOII and was promoted to Junior Accounts 

Officeron, 2.7,79, as Asstt. Accounts Officer on 1.4,87 

and as Accounts Officer on 29.10.90. 

(f) - The applicant No. 6 - Sbri D. Ti.rupataiah,was originally 

appointed as Time Scale Clerk (later on redesignaed 

as Telecom Office Assistant) on 23.5.67. He passed the 

JAOII in :kku September 1978. He was promoted on regu'ar 

basis as Junior Accounts Officer on -1 1.7.79,asd Asstt. 

Acounts.Officer on 1.4.87 and as Accounts Officer on 

16.7.91. 

3, 	 That all the aforesaidposts of Junior Accounts 

Officers, Asstt. Accounts Officers and Accounts Officers 

are borne on All India Cadre that the incumbents being 

liable to be, transferred anywhere within India. On entry into 

these all India cadre, seniority of an inôumbent is fixed 

on the basis of the rank ob( -ained by him in the order of merit 

in the JA0II Examination. The seniority was fixed, remains 

same throughout. 	.. 

4. 	 That on entry into the category of Junior Accounts 

Officer, the seniority position of the applicants aere assigned 

at Si. Nos. 173, 189 .286, 306, 315 and 375 respectivelY. 

On the other hand, the seniority position of another incurrbeflt 

viz. Shri K.. Sankaranarayeflan was assied at Si. Mo. 470, 

These seniority positions are also confirmed by the latest 

Blue BC List in the category of Asstt. Accounts Offices 

and Accounts Officers. There cannot be any denial of the fact 

that Shri K. Sankaranarayaflan is junior to the applicants 

in the aforesaid cadres having all India seniority. As 

Contd.. .P/5, 

c 
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pointed above, the respective dates of joing of the applicants 
4 

as Accounts Officer on regular basis are 1.5.90, 26.5.90, 

31.10.90, 25.10.90, 2.10.90 and 16.7.91 respec.veiy. Said 

Shri K. SanarenarayaflaX1 was promoted as Accounts Offifer 

on regular basis on 25,4,91.. on promotion as Accounts Officer 

the pay of the applicants were fixed at Rs.2450/-, 2375/-, 2375/- 

2375/-, 2375%-, and Rs.2450/- respectively with the next date of 

increment as 1.8.90, 1.7.90, 1.5.91, 1.5.91,1.3.91, 1.7.92 

respectively. On the other hand, pay of said.Junior Shri 

Sankaranarayaflafl on his joining as Accounts Officer on 25.4.91 

• 	was fixed at Rs.27O/- with the next date of increment as on 

1.12.91 with pay to be drawn at 1s.2S2S/- as against applicants" 

pay to be drawn at Rs.2525/- 2450/-, 2450/-, 2450/-, 2450/- 

and 2525/- respectively. Be it stated here that the aforesaid 

promotions of the applicants were effected vide orders dated 

• 

	

	 12.4.90, 12.4.90, 8,10.90, 8.10,90, 8.10.90., and 

25.3.91 respectively while Sri Sankaranarayena's promotion was 

effected vide order dated 25.3.91. It will also be pertinent 

to mention here that since the posts are borne on all India 

seniority cadre, seine officers may join the promotional posts 

earlier the others depending upon the place of posting and 

release etc. ilowever, the same in no way effect the seniority 

and promotional benefits. 

For better appreciation of the factual position 

a comparative statement dicting the aforesaid 

position is annexed as ?NNEXVRE-1L  

4• 5 	That the applicants tharne to know recently to their 

s1ck and dismay that said Shri K. San]aranarayana was drawing 

mo r e pay than them in spite of theyxf3XMLX9X1 t 	c af Zkxk 

Eact that he is junior to them.Upon enquiries,they found out 

that pay of Shri Sankaranarayana is more than their pay and 

this anomally of junior getting more pay than the seniors 

occured in view of the fortutious adhoc promotion. Said Shri 

cbntd. . .P/6 
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Sankaranaj:ayanan was enjoying officiating/adhoc prootioi 

againt Accounts Office±s vacancy and consequently he was 

granted increment etc. Thus on. his promotion on regular basis, 

his pay was fixed at Rs.2750/- with the next date of increment 

on 1.12.9 1 with pay to be drawn at Rs.2825/-. Becau.e of this 

situation, the anomally of appli cant s S getting lesser pay than 

their junior said Shi Sankaranarayanan has occured. 

A copy of the Blue List/Book is annexed as 

ANNEXURE 2. 

4.6 	That the applicants being aggrieved with their 

- 	wrong fixation of pay and there being no stepping at up of - 

their pay in reference to their junior said Shri Sankaranarayan 

made representations with the request for stepping up of pay 

at p-ar with that of said Shri Senkaranarayanen with effect 

from the date on which the afo resaid anomally arose. 

Copies of kkR such representations dated 6.295, 

20.1.95, ,27.1.95,17.1.95 0 17.1.95,and 10.2.95 are anne.-

xedherewith as NE)JRES-3Ato 3F respectively. 

/ 

4.7 	That the applicts in their aforesaid representation& 

highlighted as to how the benefit of stepping up of pay has 

been grantedth others under similar circumstances. It 411 be 

pertinent to mention here that many others like that of the 

- 

	

	applicants all over the country have app.roached the different 

Benches of the Hon.b1e Central Administrative Tribunal with 

the similar prayer ashas been made in the instant application 

i.e. for sepping up of pay in reference to tk said Shri 

Sanaranarayanan. All the said applicants have been allowed 

with the direction for stepping up of pay with effect from 

- 	 ,the date of occurrence of the anomally with aliconsequential 

benefits of pay and allowances including arrears 

on refixation of pay. in reference to said Shri 

contd,..P/7. 	- - 
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ShriSankaranarayanan. The apolicants crave leave of 
• 

	

	
the Hon 'b 1 e Tribunal to produce the Op i e s. o £ the said 

Judgments at the time of hearing of the instant application. 
TKAL 	 till 

c j 
That the applicants state that instead of 

following the principles laid down by the va'ri6us Benches 

of the Hon'ble Tribunal and granting the same benefits 

to te applicants as was granted to the applicantsin the 

said cases, the authority passed a mechanical order rejecting 

• the prayer of the applicants. 

pies of the order.s communicated to the 

applicants separately dated 15.2.95, 31.1.95, 

15.2.95, 15.2.95, 31.1.95 and 16.2.95 respectively 

are annexed herewith as ANNEXURES-4A to 4F. 

6.9 	That the applicts state that from the aforesaid 

communications they have come to know that the authorities 

have conifliunica bed their, decision. 

5. GD'UNDS FOR RELIEF WITH LEGAL pE)VISIONS : 

For that prima facie the order/orders rejecting 

the prayer of the applicants for stepping up of their pay 

in reference to their junior is arbitrary and illegal and 

accordingly liable to be set aside and quashed. 

5.2 	For that it is a settled position of law XXA 

that when some principles are laid down in a case, the 

said principles are required to be followed by the authori-

ties in respect of other cases and incumbens similarly 

cbntd. . .P/8. 
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circ&im.stnced without requiring them to approach the 

Hon 'ble Tribunal again ; but in the instant case, the 

applicants have been illegally deprived of the benefits 

of thesaid principles laid down by the different Benches 

of the Hon b1e Tribunal. 

• 	 5.3 	For that law is well settled with fortuitous 

adhoc promotion cannt put the seniors at a disadvantageous 

position in the matter of pay fixation. While doing sO, 

the same benefit cannot be denied to the applicants when 

the adhoc promotion came to be issued from One post to 

another within an all India cadre in utter disregard to 

seniority under fortuitous circumstances. 

	

5.4 	For that law is well settled that in view of 

such anomalies stepping up of pay is required to be done 

so as to bring parity in the matter of pay iixati.on 

among the seniors and juniors In a given case where the 

juniors are getting more pay than 'their seniors. 

	

5.5 	For that in any view of the matter,, the beefit 

of stepping up of pay cannot be denied to the applicants. 

.6. DEThILS OF REMEDIES EXHAUSTED : 

The applicants declare that 'they have got no 

other alternative remedy available. 

7 MATTERS NOT PREVIOUSLY FILD OR PENDING BEFORE  
ANY OTHER URT : 	 - 

The applicants further declare that they had not 

previously filed any application, writ petition or suit 

Contd. . .P/9. 
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regarding the matter in reect of which the application 

has been made before any Court of law, or any other 

authority and/or any other gench of the Tribunal and/sr any 

such application, writ petition or suit is pending before 

any of them. 

0 

8. RELIEFS SOUGHT : 

In view of the facts and circumstances stated 

above, the instant application be admitted, records be 

called for and on perusal of the same and upon hearing the 

parties on the cause or causes that may be shown, be pleased 

to grant the following reiefs : 

To set aside and quash the impued orders at nnexUres-

.4Ato4F; 

To direct the resoondents to step up the pay of the 

plicants at' par with their junior Shri K. Sankaranara-

yanan with effect from the date on which the anomally 

arose and to pay all the arrears arising on account 

of such refixation and grant all consequential benefits 

and thus render justice. 

(ii.) Cost of the aDplication ; 

(iv) Any other relief or reliefs to which the applicants 

are entitled to under the facts and cirxrnstances of 

the case, 

9 INTERIM ORDER PRAYED FOR : 

The atplicnts do not pmy pray for any interim 

relief at this stage. 

ODntd ... P/1O. 

I 
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The plicati0fl is filed through Advocate. 

pARTIcULARS OF THE I.P.Q. . 	2 

i,p,o. No. 	 -' 	ii 

	

(iii) Payable at : aiwahati. 	 . 

-ENCLOSURES 

As detailed ifl the Inctex. 

VE RI Fl CAT10N 

I, Shri KhagendraNath Sarma, aged about'47 years, 

on of Late N.N. Sarma, the pJicant No. 4 in the instant 

application do hereby solemnly affirm and verify that the 

stateits made in paraaptls 1 to4 and 6 to 12 are true 

to my lcnowl edge and thb se made in para.grh 5 are true to 

my. legal -advice and I have.not suppressed any mate.ial 

facts. I am also duly author,i'sed by the other applicants 

to sign this verification on behalf of all of us., 

+ And I sign this verification on -tt.s the 

day of March 1995 at G.iwahati.  

cS\Sk 



ARA VE STATEMI.. T NEJ RE-1 

Si. Name Seniority No. 
in the latest 

Date of regu- 
lar joining 

Pay fixed 
at 	Rso 

Date of 
next 
incre- 

Pay to 
be 
drawn 

Directorate's prOmotion 
order number and date. 

ment  

1. Monomohafl Day 746 	- 1.5.90 2450/- 1.8.90 2525/- 9_1/90_S 	at. 12.4.90 

2, 

30 

4. 

Babul Kumar Das 

Mabendra Saha 

Khagendra Nath Sarma 

759 	 . 

844 

862 	 . 

26.5.90 

31. 10,90 	-. 

25.10.90 

2375/. 

2375/ 

375/- 

1.7.90 

1.5.91 

1.5 1 91 

2450/ 

2450/- 

2450/- 

-do- 

2- 1/90_SEA dt. 8.10.90  

-do- 
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16.7.91 

2375/- 

2450/- 

1.3.91 

1.1.92 

2450/- 

2525/- 91/91 	at. 	25.3.91. 

JtJNIOR 

1. 	K. Sarikara Narayaflan 
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From :- 	 Sri . K. Das, 
AcounitS Officer / IFA 
0/0 The Area Director Telecom, 

Guwahati — 781 007 

To, 

Thr Chief General Manager Telecom. 
Assam Circle, Ulubari, Guwahati7. 

Through proper channel ) 

Sub :- 	
Request for stepping up of Pay at par with junior. 

Sir, 

I have passed J.A.O. E:<aminatiofl May 	74 batch and 

promoted as J.A.O. on 14-7-78 vide DOT letter no. 18-1/78/SEA 
dtd. 24-5-78 conveyed by G.M.T.NE Circle, Shillong No. STB-187/CA 

dtd. 9-6-78. 

fly serial number in Blue Book is 81256. I assumed 

charge of Accounts Officer on 25-5-90 AN on promotion vide DOT. 

letter no. 9-1/9') SEA dtd. 12-4 -9') conveyed by C.G.M.T.-GUwahati 

no. STES-6/8 dtd. 22-5-90. 

My initial pay was fi:<ed 0 Rs. 2 1 375/ -  with effect from 

26-590. DNI on 1-7-90 to Rs. 2 1 450/- 

Sri SanI:arnarayanan who belongs to my subsequent batch 
and his serial no. in Blue Book is 81537 has been promot€d as 
Accounts Officer an rdgular basis with effect from 25-4-91 and 

h i s pay was fi:<ed at Rs. 2,750/- with D.N.I. on 1-12-91 and is 
working in the Chief General Manager, Telecom, TamilnadU Circle. 
His pay has been fi<ed with higher pay in the time scale of Rs. 

2,375/- - 
3,500/ in view of the fortuitous adhoc promotion i.e. 

he was 
enjoying the officiating promtion against A.O.vacancies. 

I am furnihinyhereUnder a comparative statement of pay 
drawn by me and Sri IC. SankarnaraYaflafl, from time to time. 

P.T.O. . . .P/2 ..... 

b 

I 
	 • • 

	 ALtCd; 
It 

AdvocatT 

01 

LI 



77 ,  
- 

• 
B. 	IC. 	Das. 	 K.SankarnaraYaflafl 

Serial no. 	in Blue Book- 	81256 	
81537 

DOT letter date promo- 
ting as A.O. 	 - 	12-4-90 	 10-3-91, 

Data of jmuiing a 	
-S

s  A.O. - 	5-5-9() AN 	 25-4-91  

Pay as A.O.. on 26-5-91) 	Rs. 	2 1 375/- 	Rs. 2,750/- 
(w.e.f.25-4-91) 

lop 

Pay as A.O. on 1-12-91 	- 	Rs 	2,525/- 	Rs. 2,825/- 
(Increment from 1-12-91) 

Pay as on 1-5-92 	... 	 - 	Rs. 2,525/- 	Rs. 2,825/- 

There was a long standing anomaly'about the higher 	pay 

drawn 	by 	the junior in the same cadre by virtue 	of 	fortuitous 

officiating 	promitions. 	This has been challenged by 	many 	offi- 

cials 	in various CAT and obtained decree 	in favour of them, 	but 
it was challenged by the Department in the Supreme Court. 	In 	the 
recent iudgement of the Supreme Court vide SLP No. 	13994 of 	1991 
dated 18-8-91 	(Ectract of Decision of the 	judgemertt 	is enclosed), 
the Honble learned judges have struck the anomoly and dLreced to 
step 	up the pay of Senior officer at par with the 	junior. 	When 
the juniors earn increments during fortuitous adhoc promotion 	on 

the 	basis 	of 	local promotions leading to fi:<ation 	of 	pay 	of 
.junior at a.stage higher than the senior. 

I 	would, 	therefore, 	request that my pay may kindly 	be 
stepped up from Rs. 2,375/- to Rs. 2,750/- with effect from 25-4- 
91 and to Rs. 	2,825/- with effect 	from 1-12-91 with DNI on 	112 
92 at par with 	that of Sri I(.Sankarnarayanan, 	A.O.,O/0 The 	CGMT- 
Tarnilnadu Circle, 	Madras. 

Thanking you. 

Dated :'- 20-01-95. 	 Yours faithfully, 

1 
Accounts Officer/IFA 

0/0 The Area Director Telecom, 
Guwahati - 781 007. 



H. SAHA 	K. SANKARNARAYANAN 

C'bè 
_) 	 81537 

oo2 
00470 

Rs. 2,240/- 	Rs. 2,240.qo 

12-7-90 

31-.1O-0 

Rs. 2,375/- 

Rs. 2,4S0/ 

10-3-91 

25. 4. 91 

Rs. 2,750/ 
(w.ef. 25- -01) 

Ra. 2,825/ 

1-.  

- 

To 

Thu thief Gl. T 

GUWAHATI 	781007, 	.. . 	. 	. . . ... 
- 

Sub • Rguest for stepping up of Lay at par with Junor. 

8 

:4 	1, 	8.- 	• 	•.,,. 	•. 	.:," 	-' 

havepassed J'.A,O. Examination of 1978 batch .(Revistd 
syllabus first batch)and promotedasIJ.A.O...Vide.D.Q,T. better 
No. 18-5-79/6EA, dated 23-6-1979. 

My seri.al number .  in P 1ue Book s on 1-4-89 is 81373. I 
assumed charge a' Accounts Oicer,, or 31-10-90 p.ronotion .vide:. 
-D.O.T. letLer No. 200SEA ç1a ted 12-790 and $-10-90- 

r 	 8. 

My initial pay was fixed 0 Rs'."2 4 375.00 with effect from-
31-10-90 and consequent on exercising option, my pay was fixed 

e R.'2,450000with effect from 1-5-91 with DNI On 1-5-92. 

• Sri Sankar Narsyanan who belongs to rn' subsequent batch 
and his serial Number in Blue Book ason. 14C9 is 81537 has 
b4. en promoted as Accounts Officer on regular basis with e±iect 
from 25-4-91 and his pay was fixed at R. 2,750.00 with D.N.T. 
on 1.12.91 and 4.s working in the Chief General Managtr T4.lecom., 
TanLilnadu'C1rc1e His pay has been 'fixed with uiher pain th e 
Time Scale of 2375/- to 3500/- in view bof the iQxmi foruitous 
adhoc promotion i.e. he was enjoying- the officiating promotion 
against A.O. vacancies. 	-.. .......•. '.. 

.8 ....... :;.. 	 . 	. 

I a'pfl furnishing hereunder a comparative statement of 
- Pay drawn by me and Shri K.Sankaraarayanar, from time to time. 

ra 

Serial number in the 
Blue Book 

Seniority in AAO Cadre as 
per Blue Book list as on 
1-4-69 

Pay as AAO on 31-10-90 

DOT letter date promoting 
as A.O. 

Date of joiniricj as A.O. 

Pay as A.O. on 31-10-90 

y as A.0. on 1-12-91 
(Iiicremnt 1 x1oi, 1/12/91 

Pay as on 1-5-92 
	

R. 2,525/- 	Rs. 2 4 825/1 

contcI. on paqa 2 

(j3/ . 



S 	 •. 

-'I. 

-2. 

There was a long standing anomaly about the higher 
pay drawn by the Junior in the same Cadre by virtue of 
of fortuitous officiating promotions. This has been challenged 
by many officials in various CAT and obtained decree in favour 
of them, but it was chal3.eçjed by the Department in the Supreme 
Court. In the recent Judgement the Supreme.Court vide SLP No. 
13994 of 1991 dated 28-8-91 (Extract of Decision of the judge-
mont Is enclosed), the learned Judges have struck the anornoly 
and directed to step up the pay of Senior Officer at par with 
the Junior. When the juniors earn increments during fortuitous 
adhoc promotion on the basis of local promotions leading to 
fixation of pay of Junior at a stage higher than the Senior. 

I woud, theefore 4, request that my pay may kindly be 
stlepped up from Rs. 2,375 to Rs. 2,750/- with effect from 
2-4-1991 and to Ra. 2,825/. with effect from 1-12-91 with DM1 
ozt 1.'1292 at par with that of SriK. Sankaranarayanin, A.O., 
Ofice of the R C.G.M,T., Tamilnadu Circle, Madras. 

	

Thinkin YOU 	: 	 . 

Yours faithfully, 

1.• •  

Dated at Guwahati,. 	 ... .. 

1 	 (NAEND SAHA 
•A the '7t - 	1 99 	 ccounts Officer (1P.A), 

0/0 the Telecom District Manager, 
Karnrup Telecom Circle, Guwahati. 

0 
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• 	 - 

s1am Ahmed, 

ccuntS Officer, 	 V 

0/0 Te1eClitD 	jct Enginet, 

mzpur ?84001e 

The Director Gener1  

t)epaLtrntnt 	'j'cm 	ctie), 

• 	 nar Bhawan 	 V 

!e\4 D(bi.htJ e ect, 

• Suh3 	Ret tor stepping up Of NY t• pa with 

• 	
I have passed jA,Q. EXantifltifl ef.3978 batch. (- 

	

viset SyllabuS first catch) anc pr nwt 	
as J,A0 viL 

1tter No. .18579S 	
dated 23-6-19. 

Mserial number jntAu Bc1< aS on 14 	.t 	• L2. 

Assum'd ttre as Ac cwnts Off tde tr 29LOO 

pemetiGn vidDO1 1  lett 	M. _i/O'¼ 	te i2/9O 

l0-9O. 	 V  
M iitiil pay was fixed )RS. 2375 with efct i: 

2lO9O and ct,nsequeflt on ercithg ptifl, my py 

Rs. 2450/ith effect froai 139 with 	en 

M7. K 	nkaranarayQnan 	 t.' my ib:.V 

V 	

•. batch and his 	
r). nwbr in Flue Rk  

has }en premete&IS AccitttS 
Off icet en eguLr bi w.h 

effect frtm 25-4-91 and his pay wa5 fixt"dat  

D.N.I. in 1?-' 	
js working in th OffC 	f 	Ch'•' 

V ceeral Manager, 	 TaniinadU CitClt hiS y h 

f.ixd with higher pay in the tiIT •5c1 	f 	2Y?-5C/ 

in view of the benefItS. of fQrtutIUL adhC pr 	an :. 

• was enjoying the ffiCiat1ng p 	tiot. cjar't 	v:;.-'.: 

• 	
• 	I ant fr .shng herflcM 

	

pay driwn by me ani SLr1 K. Sar.: raynn 	
t-tu tF 

	

: 	
- 

V 	1. Seri 	dumber in the 	 3$2 	
•• 

V 	
• rti537 

• 	 Blue Book. 	
V 	

• 	 V 

V 	

V 	

V s  i rity In 	O 	 •00315 	 00470 

• 	 V  as per Blue fl.k list 

• as  vn 	

V 

A '' i 
• 	Cc 	 V 	 • 

dvocate 	

• 	 V 



- - 

:.H 

• 	 . 	 •-: 

- 

3, Pay as MO on 210-90 	 rts.2240/.. 

4.Dor letter dtepr€t 	127-9O 	1O39Y. 

	

• 	.' tlng.as /Q. 	 .. 	 . 

• 	5 9  Date of 'joining sAO 	291090 	254-91 

	

• 	 6 	y 	en 29-10-90 	R.s.237/- 	Rs.2750/ 	•. 1 

: 	 as o 	 .3r0/ 	Fsa/- 

S. Pay a s on 1'-4-92 	 s.2S7c/- 	rs.2O5/- 

• 	There was a lencj standing anmi1 ah'ut thc higher y 

drawn by the junier In the same cadre by virtue of rtuit.ts 

• 

	

	efficiting prsrnitions. Thjs h:, been chaUncjeci by many 4A 

!n varisus. CAT and obtained cecree In fiv&ir of them but 

• 

	

	ch )lenged by the Department in the Suprrne Curt. In the r:cn 

judgement •f the Supreme Court vide St.? Ne.. 13994 of 1991 

• 2e0-91 (extract of the decisin of the judgment is erc1 

• the learned judges have struck the arLIm)ly and directed 
up thç pay f .nir Of fice n pr with the 'juni wfl 

juniors earn Increments during frtuitt$ dh.c ptetiii & 

• bsis of lec1 priietiønS leading to,  fixtin,f pay  Oftf  junir 

	

• . 	at a stage higher than t1'e Pertior.. 

	

• . 	 •• . 	would therefore reest that rny-py may kindly be 

• 	• steppeciup frnRS, 2375/ to Rs. 270/- with effect. from 2-4- 

'91 and to 2825/- w1thffeCt frem 1-12-91 with D,.I. 6n 

• 1992 'at par with that of Shri 1(. SankariarIyanr1, 	O., O/) the 

cGr.r/rami]. Nadu CIrcle 4, MadraS-600002. . 	 • 

• 	Thnking y, 	•. 	 • 	- 

• 	- 	• 	• 	• 	. 	 • 	• 	. 	Yu' 

.•-••-•-• 

• 	• 	 '.5 	
_: 	 •.- -' ' 	 S 	 • 	 • 

	

• 	• 	 • 	
• g 	i .. 	

ç 	• 	
' 	 •: 	 • 	 . 

Dated 	

- Oc 

• 	S 	 • 	 • 	 S 	 - 

4 

• 	 • 	 • 	 • 4.--.'-. 

S 	 S 	 • 

• 	.5 



• 

T D1)PAF1TMENT OF TELECOMMtJNICATIONS 
OFFICE O' TFIR CHIEF GENERAL MANAGER 

ASSM4 TELECOMMUNICATIONS CIRCLE $ .. 
cIUWAHATI-781 007 

:4  

To 	 :: 	 . 	.':j 
The Chief Genei-a1 Manager 
Assam Telecom Circle 
Guwahatj-781C07 	 Dated: 10-2-95 

Sub:- Request for stepoing uo of ryatarwith junior. 

I have passed JAC) Examination of 1978 
bntch(Revied syllabus first b4ch) and promoted as JAO vide D'Z. 
letter NO. 18-5-79/SEA dt. 23-6-79. My serial nuMber in Blue Book 	fl: 

as on 1-4-89 i9 81442. I have been promoted as Accounts Officer 
vide D.O.T. letter NO. 9-1./91-1EA dt. 25-3-91. My initial pay was 

fixed el F. 2375/- from 12/2/91 to 15/7/91 and on regular basis 
Rs 2450/- from 16/7/91. 	 ..: 

Shri Sankaranarayanan who belongs to 
ray su1equent btch and his serial number in Blue Book as on 	489,'•. 
is E137 has hn iromoted as Accounts Officer on regular bia with;. 
effect from 25-4-91 and his pay was fixd I 	2750/- with DNI on 

111?191 and is working in the Chief General Manager Telecom Tamil- 
-nadu Circle. His pair has been fixed with higher pay in the time 
scale of R3 2379/3500/- in view of the fortuitous adhoc promoti9n i.., 
he was enjoing the officiating promotion against A.O. vacancies. :;..t.4 

I am furnishing here under a comparatie 

itatement of oay drain by me and Shri K. Sankaranarayanan from time 
• to timr3. 

B. TIRUPATAIAH 	 K. SANKARANARAYANANi. 
Serial NO • in 	81442 	 81537 
Blue Book 	 •. 

12) Serial NQ. as MO 	00375 	 00470 	.. 
I 	cadre as oer Ble 	 f. 

Bcok list as on 
 

1-4-89. 

:3) Pay as AAOas on 	2240/- 	 2240/- 	. 
25-4-91 . 	 • 	 . 
Pay on 25/4/91 	2375/- 	 2750/- 	. 
asAO. 	 . 	 • 
Pay on 16/7/91 	2450/- 	 2750/- 
asAO. 	 . 
Pay on 1/12/91 	2450/ 	 2825/ 
es AO. 	 • 
Pay on 1/7/92 	2525/- 	 2825/- 

P.T.O. ,. 

£1 

Advocate/l'6 ? 



L 	 . 

There was a long standing ancmal1y aLt 

the higher pay drawn by the junior in the same cadre by virtue,t 

fortuitous offiel-ItAtl., promotions. This has been challenged by many 

officials in va'ious C.A.T. and obtained decree in favour of them e  -• . - 

but it was uhallenryd bythe Deptt. in Supreme Court. In the recent 

judgwvent of the 3'irme Court vide SLP NO. 13994 of 1991 dt. 28/8/91: 

(extract of jtidgernnt enclosed) the learned judges have struck the 

anotrly and direct;ei to steoup the pay of senior officer at par with 

the junior when the junior earns increments during fortuitots ad.hoc . 

promotion:z. on the basia. of local promotion leading to fixatiofl ot - .. - •. 

pay of junior at a stage higher than the senior. 
I wó'.ild thAreforp rôquet that my pay may 

kindily bv,  st9nr,.) -,d Un from F 2375/- to Fs 2750/- with effect from 	- 

1xt2i91 25/14/91 nd to Fz 2825/-with effect from 1-12-91 with DM1 

on 1-12-92 rmt ptr with t,tht that of Shri K. Sankaranarayaflafl AO 

0/0 the C.G.fl.T. Tamilnadu Circle ?4ndra. 

Thanking You 

Guwahati:- 1O--2-95 
	

Yours faithf'flly 

TL1 
(- B. TI1UPAP\IAH ) 
ACCOUNTS OFFICER(S132) 
0/0 TUF CI-1IF GENFRAL NANAGER 
ATSAII TLEC0M CIRCLE 
GUWAHATI-781 007 	- 

11 
AooOU 	

&1') 
010 Th c.Ct.MT., Asm 

i:th a 

4- 



¼ 	 . 

' 	 G VER NM.E WT OF INDiA 
DEPARTMENT OF TE.LECOMMUNICATIONS 

OFFICE OF T1E CiiEF GENERAL MANAGER: :ASSAM TELEcOM. CIRCLE 
ULUBARI::GWA-IATI.... 781007. 

NO.EsTQ_2/3! 	 Dated at Guwahatj 1 i 

To 	
( 

c 
_VVLU._'' '1 • 	-- 	 V  

- 	 $ 

Sub.: - 	Anomally in pay fixation. 

Ref: 	Your .:ephA.  
• With reference to the above subject andcorres-

pondence t1is  is to be intimated that 	 - 
who is junior to you may be drawing 

higior 1pay because of his promotion locally to officiate as 	
V 

A.O. before his regular promotion to the grade.  

It has been clarified DOT/ND that the disparity, of 

pay arising out adhoc officiating position does not constitute 

an anornally for the purpose of stepping uo of the pay of the V 

	

senior. 	 V 

V 	

V 

•' 	 (K.S.KbPrasad Sarma) 	
• V 

Astt, Director Telecomb (Staff) 	• V 

	

VC 	

• 	for Chief General Manager 	V 	

V 

Assam Telecom. C1rc1eGuwahati-7; - 

V 	

, 

Ad.vocate  



OVERN!L'Nr OF INDIA 
I P or F1' COt lu 1TC iT' 

OF!:L::E 0 	:i: cuLF:f 	 1• 1 'Cr 	;?i;i, 	t' 	•t':c:i, 
/31001 

Dtcd at Cu;hatj, the / -01 -95. 

To 

3hr.t 	•7?.i<. 	) c, 

64 )L 6 

-7 /0 0 7 

Sub;- 	.rn 'lv i 	fitlon 0  

er'. -  !cr 	cnttttc'p d.tc:1 	-(-' 
- 	

, 	C IV 	 Cc.t.- 

:i- 	ifCL-r C tc t!te ±cve :.bjn'- 	r:j crpfl'Jc2nce, 
tb.-1 t 	hr !LC 	 y ':bi I 	j u;iior 
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Anomally in p y  fixation.  

Re f: - 	Your 
 

With reference to the ab3ve subject and corres-
pondence this is to be intimated that  

who is junior to 'you may be drawing 
higher pt'ay because of his promotion locally to officiate as 
A.O. befDre his regular promotion to the grade. 

It haa been clarificdDOT/ND that the di oirity ot 

pay arising out adhbc officiating position does not constitute 
an anomally for the purpose of stepping uP of  the pay of the 
senior. 

Ot  C 

A S 

Ldvocate. 

• 	 S  

k "A 
(K.S.K.Prasad Sarma) 

Astt, Director Telecom. (Staff) 
for Chief General Manager 

• Assam Te1ecm. CjrlGuwhaj -7. 

S 
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/ 
NO. L1Q- / jj 	 Dated at GuwhiLi 	. . . 

	

N 	if:) I\.r 	ij2 
/(fT 

JTTt 	 $ 

ub 	ArIc-nn3lly in pay fi9tion. 

Ref: - 	Your 
 

:--:, 	 With reference to the above subject and cOrr-J4flf 

pondence this is to be ±ntimated that 

is Junior to you may be drawing 

higher pay because of his promotIon locally to officiate -as 

A.O. before his regular promotion to the grrtde.. 

It has been clarified DOT/ND that the disoarity of 

pay arisirg out adhoc officiting position does no.t constitute 

an anomally for the purpose of stepping uo of the pay of the 

senior. 

	

- 	 sad Sarma) 
Astt Director Telecom. (Staff) 
for Chief General Mnager 

'rk'. Qiwti- 

L. 
L/ 

dvoci 

-. 	
.,• 	1 	 - - 
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Dated 	htjth 	:\ 	l'•. 

/ 	. 
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0 

Olo TDE 

. i 

Sub; Ai;u;1y 	
piy 	1tjo 

7-I(. 
Yourrepr)ettjo 	dated 	L /k I 4A-' 	S.-- 

I 

With rfere• to th .ibo've subject nd .bo i. rzt:ju Lt 	that 	LcCkr:.±v y wh3 . , J.uricr tc yu i:.y Lc drw.[i<j !.gi- r pzy due to hi  d.3 A..  

	

U. 	 h1 	qu1r prornot ion t t 

	

.)Yf t,I:t 	iit .Lft. 	UiJC 	 t 	ii 	 <:•j 
of  

- .A C!)/ of j)4Yf 1ett•r 
c1od. 3wiU  

for 

• .J j \.s r -- .a .. 	.- 	* 	. , 

J.3tt. Dir 
Lor Chj.  

Eric IC); -. 	 a 

.IJ.3 
Lr 

Ated. 

Advocatc. 
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GOVERNNT OF IIIA 
DE PAR TME NT OF TE LECONM UN IC AT 10 WS 

FFICE OF TiE CHIEF GENERAL MANAGER: :ASSAM TELECOM. CIRCLE : 
ULUARI::GUWAHATI-_781007. 

N0.ESTQ_2.( 2 	 Dated at GuwahatDf 1&l±,e4qr 
To 

c , 	ttic t&1p+o%Jc1L 

Sub - 	Anoinally in pay fixation. 	 ( 	L 
Ref:- 	Your 	)cs 

With reference to the above subject and orres-

pondence this is to be intimated that  
C who is junior to you may be drawing 

higher pay because of his promotion locally to officiate as 

A.O. before his regular promotion to the grade. 

It has been clarified DOT/ND that the disparity of., 

pay arising out adhoc officiating position does not constitute. 

an  anomally for the purpose of stepping uo of the pay of the 

senior. 

F 
(K.S.K.Prasac3 Sarma) 

Att. Director Telecom. (Staff) 
' 	 for Chief General Manager 

Ass am Te çom.CircleGuwahi-7 

[eat. 
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" 	4thfl4I wench 	,. 

IN TF 	NiADMINISTTiVE TRIBUNAL, 

GUWAHATI BENCH AT GUWAHATI: 
& 

IN THE MATTER OF:-

O.A. NO. 65/95 

Sri Monomohan Dey and 5 others. 

-'is- 

Union of India and others. 

-And- 

IN THE MATTER OF :- 

Written Statements submitted by 

the Respondents No. 1,2 & 3. 

ITTEN STATEMENTS:: 

The humble Respondents submit 

their viritten statements as 

follows :- 

That with regard to statements made in paragraphs 

I to 3 of the application, the Respondents have no comments 

onthem. 

That with regard to statements made in paragraphs 

4.1 to 4.4 of the application, the Respondents beg to - 

state that they have no comrnentson them, the same being 

matters of record. 

That with regard to statements made in paragraph 

4.5 of the application, the Respondents beg to state that 

C4ec the pay on promotion of'Sv C.0 k4was fixed at Rs. 275O, 

by virtue of his pay in the earlier cadre before promotion 

and fixation of pay on promotion has got hothing todo 

.p/2... 
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With-the seniority of the officiai.Fixation benefit is 

a pecuniary benifit arising out of applying Ruie-FR-22 

(i)a(i) and depends on the existing pay of the applicant 

on the date of his getting promotion. 

4; 	That with regard to statements made in paragraph 

4.6 of the application, the Respondents beg to state that 

they have no comments on them, the same being matters of 

record. 	 . 

5, 	That with regard to statements made in paragraph 

4.7 of the application, the Respondents beg to state that 

the orders issued by different benches of CAT is not 

applicable. 1 n their case. Because as per the observations 

of Department of Personal and Trainning the benifits of 

the judgment cannot be extended toher similErly placed 

Govt. servants. These cases do not constitUte on anomally 

qnd stepping up of pay can not be allowed under the existigg 

ders. The copy of the letter No.4-31/92-PAT dt. 31.5.93 / 

issued by Telecom. Directorate bearing these instructions 

is annexed at Annexure-I. 

6. 	That with regard to statements made in paragraph 

4.8 of the application, the Respondents beg to state that 

only a mechanical order was passed regarding their represen-

tation for stepping up their pay, is not correct. The said 

orders 'of similar type was passed as all the cases are of 

similar nature and before passing the orders all the aspects 

of it were dply considered. 

L .py.3.. 
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7, 	That with regard to statementsmade In-paragraph 

4.9 of the application, the Respondents have no comments 

on them. 

That with rggard to statements made in paragraph 

5,regarding Grounds for relief with legal provisions, the 

Respondents be§ to state that none of the ground is 

maintaInable in law, as well as in facts and as such the 

application is liable to be dismissed. The Respondents 

further be -g to ctt 	 €hown -by-th 

app cts 	—epms beg to state tht the grounds 
• 	 S  

for relief, emphasized by theA are tot aliy in adequate. The 

said Shri R.C. ChakraborLy was drawing more pay than the 

applicants, when all of them was working together in. the 

previous cadre. On promotion every body's pay was fixed 

discretely on a case to case basis applying Rule FR-22(i) 

•a(i) taking their existing pay on the previoiis cadre as 

the basis. Shri R.C. Chakraborty's pay was fixed at a 
(. 

	

	
.. 

higher level than the applicant's pay was fixed, by virtue 

of his pay in the previous cadre. These do not give any, 

right to the applicants to have their pay stepped up at 

the same level as that of Shri R.C. Chakraborty. 

That with regard to statements made in paragraphs 

6 and 7of the application, the Responddnts have no comments 

on them. 

That with regard to statements madein paragraph 

8, regarding Reliefs sought for the Respondents beg to 

state that the applicants are not entitled to any of the 

p14.. 
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reliefs sought for and as such the application Is 

liable to be dismissed. 

ii. 	That with regard to statements made in 

paragraphs 9 of the application, regarding Interim 

ordex'prayed for, the Respondents beg to state that 

in view of the facts and circumstances narrated above 

the Interim order is liable to be dismissed. 

. That with regard to statements made in 

paragraphs 10 to 12 of the application, the Respondents 

have no comments on them. 

That the hespondets submit that the applicat.ion 

isdevoid of merit and as such the, same is liable to 

be dismissed. 

.p/5... 
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-Verjfjcatjon. 

I,ShriH.. Sinha, Asstt. Director Telecom(HRD), 

0/0 the C.G.M.T. ,Ulubari,Guwahatj-7 being. authorised do 

herby solemnly declare that the statements made' above are 

true to.my knowledge,bejief and information. 

And I sign this verification on this -S th day 

of JUNE'95 at GIJAHATI. 

D e c I a r e n t 

• 	 RID  
A.s't O1reCt' 

'% T frssam 	G 

QIS the 	- 	001 
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'rtirH•'nt of It)(lja 
H ti :F- y ci:  (2 iiurtictjoris 

Dop3i. LflICHL )i. lelpconununicationc3 
St}char Dhavan,New Delhi 

No, 4-31/92---PA1 	 Dated at ND, 31-54993k 

To 	.. 
• 	 • 	All tic.i of Tclecorn.Circles/ 	 - 

AU Ilcidc-  of Telephone IJistricts/ 

Al 1 !l 11t If other 	1mi iLrtivc Of fice1s/ 

11 	L)eJ_hi/ l3ornbay 

- 	 V.S.t.L. U 	Delhi/ Bombay 	
- 

3uoject 

	

	StCri)-tivi up of piy of Senior in case Junior Dra;ing 

lw La fortutous incxeae of pay. 

	

- 	s.p- 	 •..•.•.• 	 - 

in 	rLr 1 to sy that number Of' cases are being 

cce.v -d from 1 If T (' c Itcic uith rcquets for stepping p 

: Lhoi 	'y ' 	tnt "H  c to that of their juniors who are 
I ra'ing mare p  r1u to 1 ortutous increase viz.adhoc or officiating J  

POfl1otions etC. F 'H't' t their cl-:djn they has been referring to- -- 

he judgemont dil:' i-1t--i given by CAT1flyderabad J3ench in O.A. 
Uo.E16/1989 fil"d h-, 	14. L=1 t itiva and others of DeparFment of mines 

fly c -r of tepping up of pay has been examined in 

flsUititiOfl with Ii I)M1 & frg.nd it his been clarified that the 

bneLits of Lir' in I iunL can not be exter3cc1 to other similarly,: 

lced 	 Ihre'a cscs do not constitute an anomaly 

mnd stppiij up ci - y cni riot bo allowed under the existing orders. 

As such the circles may inform the concerned offlcials/ 

officers accotth 	ml rcr'resentitin in future, needs not be 
forw - rded to this; I.ircLte The cases already pendin with US 

alona with the crvic Iok will, be returned to the circles 

Yours -faIthfully 	 •' 

sf 
• 	 •. 	 ( I3UDIi PRAKsH) 

---1 	
- ASSTT. DInaJuERAL('rE) 

• 	
•' 

- 	 •' 	• 	r 


